2 of 1862,

THE CUSTOMS (AMENDMENT) ACT, 1989

No. 40 or 1989 .

[26th October, 1988.]

" 'An Aci further to amend the Cus oms Act, 1962,

Be it enacted by Parliament in the Fortieth Year of the Republic of

India as follows: —
1. This Act may be called the Customs (Amendment) Act, 1989,

2. In section 123 of the Customs Act, 1962 (hereinafter referred to as
the principal Act), in sub-section (2), for the words “, diamonds, manu«
factures of gold or diamonds”, the words “and manufactureg thereof”
shall be substituted. '

3. In section 135 of the principal Act, in sub-section (1), in clause (i),
in the proviso, for the words “one year”, the words “three years” shall
be substituted.
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